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Report of Enquiry Committee on Mine
accidentg

*298. SHRI SHRI KANT VERMA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have re-
ceiveg the reports of the Courts of
Inquiry set up to enquire intop tihe
Chasnala, Sudamidh, Kesargarh Mine
accidents;

(b) if so, what are the major re-
commendations contained therein; and

(¢) whether Government have ac-.

cepteg the recommendations; if so, t0
what extent?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) Apart from determining the
causes and responsibility for the
accidents, the Courts of Enquiry have
made certain recommendations. A
statement of the main recommenda-
tions contained in the Reports is laid
on the Table of the House. (See be-
low)

(e) The' recommendations made by
the Courts of Enquiry are under con-
sideration of the Government,

Statement

(1) The main recommendation made
by the Court of Enquiry for accident
in Chasnala Colliery on 27-12-1975
relates to the amendment of Regu-
lation 127 of the Coal Mines Regula-
tion, 1957,

(2) Some of the main recommen-
dations made by the Court of Enquiry
for the accident 1n Kessurgarh Col-
liery are as follow:—

(a) It must be clearly laid down
that the primary responsibility for
safety in the Mines is that of the
management concerned.

(b) It should be for the manage-

ment to prove that all possible pre-
- {
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cautions, whether or not they were
required by the Directorate General
of Mines Safety, were taken, and
that the practices followed were
justifiable on their own merits,

(¢) The Director Genera] of Mines
Safety should not only consider but
record in Wwriting that they have
taken into account the effect of such
orders on production and cost, but
have nevertheless passed the order
because in their opinion safety con-
sideration ghould over-ride in these
cases all other considerations.

i

(d) Apart from the regulatory and
penal powers of the Mineg Safety
Department, an important role
which they should play is that of
advisers and consultants.

(e) The role of the Safety Unit in
Colliery Management needs to be
redefinded. The Safety Officer
should not be under the adminis-
frative conirol of the Colliery
Manager, but should be a part of
a separate hierarchy, the Head of
which should report to the Techni-
cal Director on the Board of
Directors, if there is such a Direc-
tor, or to the Chief Executive of
the Organisation.

(f) The Enquiry reports on fatal

accidents, ag well as general reports
by safety officers or by DGMS on
standards of safety followed in the
Collieries should not only be made
available to the Pit Safety Com-
mittees, but gctively discusseq in
death at their meetings.

(g) A nominee of the Union, or
where there are more than one
union in a colliery, of the union
having the largest wmembership,
should be associated with the In-
ternal Safety Wing during their
inspections, Further the Safety
Officer attached to a colliery should,
accompanied by the nominee of the
Union, inspect all the mines in the
colliery once every month.

(3) Main recommendations made by

the Court of Enquiry for the accident
in Sudamdih Colliery are as follows:-
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1. Adequate number of methano-

_ " meter and flame gafety lamps should

. be kept in stock.

2. During each holiday in a

Degree III gassy mine a surprise

" wvisit for an underground inspection

in each shift should be made by
an Under Manager.

3. Whenever 3 Degree ]I gassy
mine is closed for a holiday, an
officer should make a thorough
check of all parts of the mine for
accumulation of gas.

au

4. A Degree III gassy mine should

be thoroughly inspected at least
once in every six months.
5. Freshly recruited Assistant

Managers shoulq be given training
for two months in the DGMS.
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{[Telephone and postal facilities in
tribal areag

*299. SHRI DEORAO PATIL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have for-
mulateg a scheme for opening tele-
phone exchanges and post offices in
the tribal areas especially in Tribal
Development Blocks in the country
during the current year; and

(b) if go, what are the getails in

‘thig regard, State-wise?]
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+[THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) and (b) Government
has adopted a }iberal policy for pro-
viding postal, telegraph and telephone
facilities in backward and hilly areas
which include most of the tribal areas,
In packwarq areas, these facilities
are provideq if at least 159, of the
annual recurring expenditure js earn-
ed as revenue. In hilly areas, this
limit is further reduced to 10¢;.

Certain studies were undertaken
during 1974 to 1976 for gevelopment
of tribal areas in various States. The
Heads of P&T Units were advised
that they may give suitable priority
for provision of postal telegraph and
telephone facilities in ¢ribal greas
within the above-mentioneq liberalis-
ed policy. Majority of the 885 post
offices gcheduled to be opened this
year in backward and hilly areas

[ 1 English translation.



